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.Date of Decision:13-08-99

. Advocate for the petifioner(s)

Versus
Kirtibhai Champakbhai Shah

Respondeni(s)

. Advocate for the respondent(s)

Mr. K .K.Shah
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ferred to the Reporter or not? v’
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Whether their Lordships wish to see the fair copy ol the Judgment?

4. Whether it needs to be circulated to other Benches of the Tribunal? +
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T Union of India,
Through General Manager,
W. Rlv., Churchgate,
Mumbai : 20.

2 Divisional Railwav Manaser
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C/o. Ramesh D. Desai, Advocate,
R ~talal NMhavines K hars
\JhuUtd!dl I)U'd\ ciib, Dhilell ,idl zJUE;I L.
Nanpura, Surat = Respondent =
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Per Hon' ble Shri. V. Ramaknshnan | Vice Chairman.

The applicants in this O.A are General Manager of yv., and D.R.M., Baroda.

240392 and 27.0882 on
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Thev have challenged the orders of the Labour Court, Surat date

the respondent's recovery application.

2. The Hon'ble Supreme Court has held that this Tribunal has no jurisdiction fo interfere
; Mr. Shevde
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prays for return of the papers to the Railway Administration so that they can pro osecute the

matter before the appropriate forum. We record the submissions of Mr.Shevde. Registry 1s
directed to keep one copy of the papers for record purpose and return the papers to Mr.
Shevde for taking such action as the applicant considersappropriate
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CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI

Aepplication No. | O ,ﬂ l ) 20 [ Cn of 19

Transfer .Application No. Old Writ. Pet. No.

CERTIFICATE

Certified that no further action is required to be taken and the case is fit for consignment to the Record
Room (Decided) .

Dated: Oﬁ Qre qr 4 6?

Countersigned. (\9\)«) }\j}\ p D@

Z(\ ').('\7 Signature of the Dealing

: ’ Assistant
Section (?ce/r/Court Officer.
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